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(3) A  copy of Notification No. G.S.R, 
4®5 (®) (Hundi aad English versions) 
p w u k e d  in Gaxette of India dated the 
83rd Autust, 1978, together with corri
gendum thereto published in Notification 
No. G.S.R. 1269 in Gaxette of India dated 
the a 1 at October, 1978, regarding distri
bution and transport of Ammonium Sul
phate tmd Calcium Ammonium Nitrate 
by the Government of Andhra Pradeah 
under sub-section (6) of section 3 of the 
Essential Commodities, Act. 1955. [Plaui 
in Library. See No. LT-8961/78I.

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report the 
following message received from the 
Secretary-General of Rajya Sabha :—

(i) “ In accordance with the provisions 
of role 127 of the Rules of Procedure 
and Conduct o f Business in the Rajya 
Sabha, I am directd to inform the Lok 
Sabha that the Rajya Sabha, at its sitting 
hdd on the 30 November, 1978, agreed 
withort any amendment to the Water 
(Prevention and Control of Pollution) 
Amendment Bill, 1978, which was passed 
by the Lok Sabha at its sitting hdd on the 
21 st November, 1978.”

(ii) “ In accordance with the provisions 
of sub-rule (6) of rule 186 of the Rule* of 
Procedure and Conduct of Business in 
the Rajya Sabha I am directed to return 
herewith the Additional Duties of Excise 
(Textiles and Textile Articles) Bill, 1978, 

which was passed by the Lok Sabha at 
its sitting held on the aand November, 1978 
aad transmitted to the Rajya Sabha for 
its recommendations and to state that this 
House has no recommendations to make to
the Lok Sabha in regard to the said Bill.’ :
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TH E MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. FRATAP CHANDRA CHUN- 
DER) > According to the information 
reccved from the University of Delhi, an 
agreement was arrived at between the 
University and the represenatives of 
the Delhi University and College Karam- 
chari Union on 9th December, 1977 in 
regard to their demands. The agreement 
inttr-olia provided that (l) the case of 
one employee, namely, Shri E. Baid of 
St. Stephens’ College, should be reviewed 
by a judge to be nominated by the 
Governing Body of the College, (2) the 
remaining cases of alleged i'.mrrgency 
excesses should be examined by a Com
mittee with the Pro-Vic-Cbancellcr as 
Chairman, six representatives of the 
Union and six nominees of thr Vicc- 
Chanccllor, (3) in order to provide rea
sonably adequate security of service to 
the employees of the University and the 
Colleges, the University should examine 
the Act, Statutes and the relevant Ordi
nances and make necessary amendmcrs,
(4) efforts should be made to secured re
tirement benefits for the hostel and mess 
employees, and (5) a Committee be con
stituted by the University to look into the 
working condition of Karamcharies and 
also the other demands contained in the 
charter presented by it to the Executive 
Council.

In pursuance of the Agreement dated t>tb 
December, 1977, (1) the case of Shri E. 
Bald was reviewed bv Mr.JuNicc Hardayal 
Hardy and he submitted fits report to the 
Governing Body of the. Stephens College; 
(8) three meetings of the Committee set 
up by the University under the Chairman
ship of Pro-Vice-Cnancellor ware held 
ana after detailed discussions, decisions 
were taken in 16 cues o f «Ueed Emer
gency excesses, while the remaining 5 case* 
are still under onsiderationj (3) the 
Committee appointed to examine the 
Act, statutes ana the erlevant Ordinances 
oftheUafeertity wUhaview to providing 
reasonably adequate security of sendee 
to the employees has submitted its teatirt 
and the aarae la x —  
the Emiutfo Cotmdli (4) the 
has ttfcea tiy die question t f  etteadlDg «e»


